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Co APPELLATE oIVIL,

Before Mr Justwe Beaman ‘wid M. Justz(‘e Marten

. JANARDAN GANESH KHADILKAR AND OTHERS (ORIGINAL DEFEND-‘

"ANTS, APPELLANTS . RAVJ I BHIKAJI KONDKAR (omGINAL PLAINTIFF)
" RESPONDENT.® - . .

Indzan ‘Easenients Act ( Vof1 882) sections 2 ( ¢). and 17 ( ¢ )—Non rzpa'rtan
owner—Right to the ﬂow of river water over another’s lands—Ancient and
uninterrupted user—-Presumptzon of @ lost grant— Prescription.

The plaintiff sued for a declaration that he had a right to take the Water of

a river-for cultwatmg his lands by makmg it ‘flow over the paddy lands of -~

"the defendants. The facts proved showed that from time immemorial the

! - plaintiff-and his ancestors as owners of certain non-riparian” lands had been

taking water from the river at or about a tertain spot on the river banks, and

thence over the lands of the’ defendants successively till the plamtxff’s lands

were reached. The defendants’ objection- was that the right claimed was

B really one ‘ to smface water not flowing in a stream "’ and hence could not De -

~ acquired as an-easement under section 17 ( (¢) of the Indian Easements Act,
1882, nor be the subject of a presumed lost grant. '

Held (PER BEAMAN.J. ), that the p]zuntxff having acquired the rlght claxmed '
" by him before the Indian Eastments Act came into force, and having enjoyed
such right from time immemorial, the case was saved by section 2, clause ()
- of the Act. ‘
Held (pER MARTEN 3.), (1) that section 17 (c) of the Act did not apply as
. the plaintiff's claim was to river water and not to mere surface water on the
“defendants’ lands ; (2) alternatively, -that the plaintiff was protected by
section 2 (¢) if-he could show that he had acquired any legal right before the
Act came into force ; (3) that the right he claimed could have. been the subject
* of a grant and had a lawful origin, notwithstanding that such grant involved:’
the passage of river water over the defendants’ lands in no definite channel -
.and that the plaintiff was a non-riparian owner ; . (4) that consequently a lost
grant could be presumed, and that having regard to the immemorial user it -
ought to be presumed, and therefore the plalntlﬁ was legal]y entitled to the .
right he claimed. . 3
Prr MARTEN J, :— The presumptxon of a lost grant is ‘oné which may
be made in India as well as in England. The presumption arises out of the
strong desire of the Courts to find a ]egal origin. for an ancient and _uninter-
rupted user. The presumption may be rebutted like other presumptions, '
*. Tt.also requires certain condltlons and one ig that the nght could have been‘
the sub]ect of a grant.” '
¢ Second Appeal No 833 of 1915
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SECOND appeal agaihst t'l-le\decision of K. B. Was-

soodew, Assistant Judge at Thana, confirming the

- decree passed by J. A Samant Subordmate Judge at

- Bhiwandi.

Suit for declaratlon and injunction.

Plamtﬂf sued to establish a right- of easement over -

 the defendants’ lands in respect of irrigating the
plaintiff’s lands by drawing water through a wooden
pipe placed across an embankment to the north of
- Survey No. 18 near the river which ran through the
Pye village, and by diverting the same water over the
- three defendants’ lands in succession on to the plaint-
iff’s lands. Plaintiff also claimed that the defendants
might be restrained from interfering with the position
of any pipe which the plaintiff might have to place
- over the embankment in question, or with the plaintiff’s
- right to cause cuts in the embankments of the defend-
ants’ lands in the exercise of the aforesaid right.

" The defendants alleged inter alia that the embank-
ment in question (to the north of Survey No. 18) was
" “erected by defendant No. 3 in his own land for the .
‘purpose of keeping out the river floods, that there was
no pipe placed .across it by the plaintiff, that plaintiff
never irrigated his lands in the manner alleged and
- that he had not acqmred any right by prescrlptlon

The Subordinate Judge found that from times out of
" memory the plaintiff took water from the river in
seasons of drought by submerging the fields belonging
to the defendants, that about 18 years ago or there-
about the villagers of Pye in order to counteract the
over-flooding of the river erected the embankment to
the north of Survey No. 18 at a point where the water
_from the river was admitted for irrigation. He, there-
" fore, allowed the plaintiff’s suit.

On appeal, the Assistant Judge, confirmed the decree,

B
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RTINS The defendants appealed to the High Court.

” JANARDAN ‘ " Jinnah Wlth S. R Jjakhle and B V. Desm, for the
N GANESH appellants -

Ravr o Wadza with 4. G- Desm for the respondent

‘ BH'IKAH BEAMAN, J. ——Assumlng (but without deciding) that

- Mr. Jinnal’s contention is sound, viz., that the plaintiff

- could not have acquired the right which he is suing to :
enforce, under the Indian Easements Att, still the case
1s saved by sectlon 2, clause (c), .of that Act.

"The lower Courts have found concurrently, as a fact,
that the plaintiff has acquued this rlght and en]oyed
" it from time 1mmemor1al

 Evenif it Were a 11ghf that could not be acqu1red as.
an easement, there is nothmg 1ntr1ns1cally unreasonable .

.~ in it. On the contrary it is compatible with the usages’
‘and sentiments of the agrlcultural populatlon in many
parts of India. In my op1n10n the decree of the Court -
‘below must be conﬁrmed and this appeal dlsmlssed
with all costs upon the appellants

MARTEN J :~This second appeal raises an 1nterest1ng
questlon as.to water rights which has been’ decided in
pla1nt1ﬂ:’s favour in both the Courts below. The facts
proved show that from time immemorial the plaintiff -

" and his ancestors as owners of certain non-riparian

- lands have been taking water from a river at or about-

. a certain spot on the river banks, and thence over the
lands of the defendants successively till the plaintiff’s
lands are reached.. The water thus taken has nOt;
-flowed in a definite channel over the defendants’ lands,
‘but has followed the general lines indicated by the

colour blue, viz.,, first to the south of the westernmost
‘embankment coloured red on the map in the suit, and
-then bifurcating almost at right angles east and west._
The map is not so helpful as it might be.. It contains -
- no scale and no compass bearings, and only shows a -
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“portion of the river, viz., that to the east of the embank-
~ment I have mentloned It is on the site of this em-
’;bankment that the water has hitherto been taken. The '
Vierpbankment itself was only built some eighteen Years‘
“ago but the findings are that the plaintiff then pierced .
fgthis_ \embankment 0 as to admit of the water: flowing :
‘as before, ‘and that the pipe he subsequently placed for

- that purpose was a hollowed palm tree which he subse-
‘quently renewell. It was then that the defendants
- obstructed the pipe and the flow of water for the first
~time, and consequently this action was brought. The
~ embankment I have veferred to is called “the dam in
“dispute ” in the Court of first instance, and must not
‘be confused with the dam which from time to time has
"been placed by the plaintiff and others in .the river bed
itself so.as to ensure a- supply of water in time of
' drought or scarclty : : .~
-The technical difficulty here is that the water has
'been ‘hrought not in a defined channel but has been
allowed to spread over and irrigate the defendants’ lands

first and then the plaintiff’s.” This indeed ‘appears to be

a common method of irrigation in India (see Adinara--

/yana v. Ramudu®). Tt has at any rate been the -

method adopted for very many years for irrigating ‘the-

&paddy fields in d1spute in the present case. Accord- ~

ingly the contention of the defendants that the plaintiff's

right, if established, ¢ would tend to the total destruction "

“of the defendants’ property ” within the meaning of
'sectlon 17 (a) of the Indian Easements Act may be sum-
inarlly dismissed. : ~

The defendants’ substantial ob]ect1on is that the

‘:r1ght claimed is really one “ to surface water not flow--

ing in a stream ” and hence cannot bé acquired as an
-easement under the Indian Easements Act (see sec-
tion 17 (¢)), nor be the subject of a presumed lost grant

M (1912) 37 Mad. 304 at p. 306. -
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In my ]udgment that isnot really the right wh1ch the '
‘plaintiff is claiming. He is really clalmmg the right -
- to take the water from the river without -interruption
" by the defendants, and to have it conveyed over their
" lands. According to the Court of first 1nstance the plaint ..

alleges that “ from the time of his ancestors the plaintiff
has been in the habit of taking the water of that river
for 1rr1gat1ng his lands”. The plaint then proceeds .

-to give details as to how that Water -is taken and

reaches plaintiff’s lands

“Some difficulty was caused by the fact that a 1arge ‘
portion of the embankment in. question appears to be

”on land . belonging to Government, and not* to the
“defendants as they alleged. The Collector, however,

does not appear to take any objection, and so far as the ’
present parties are concerned, I do not know thit the
point is really very material. Defendant 3 is now
the Government tenant but has been Warned not to

~obstruct the. plalntle in taking the water.

If, then my view of the facts is correct the clalm is to* 3

\frlver water and not to mere , surface water on the
defendants’ lands, and consequently sect1on 17 (c) does
_not apply ‘

It is no doubt true that the method of conveymg that '

‘river water over the defendants’ lands creates a .diffi-
- culty, for some is used to irrigate the defendants’ lands -

or-may be lost by percolation, and on the other hand
the volume of general water on the defendants 'lands
may be affected by rain water falling on their. lands or

- from other like causes. This might, however, happen

just the same if the water was conveyed in a definite
‘open channel. Some of the river water might still be

" diverted by cross-cuts in that channel on the defend-

ants’ lands. Further, rain water falling on the defe_nd'-
ants’ lands might easily increase the volume of water
in the open channel,. One may, I' think, fairly assume-

-
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that the method actually adopted in the presen’o case of 1917.
-conveying this river water for all these years is the one :
‘best suited to local requirements, and preferable in- JENARDAN. .
parmculal toa definite channel with cross cuts. Budhu v
Mandal . ~v. Maliat Mandal® and Kensit v. Great . pono ©
Bastern Railway Co.®. are instances of an easement or ‘

grant for river water across certain lands.

~ But the plaintiff does not necessarily depend on the
Indian Easements Act. Section 2. (¢) provides that
nothing in that Act is to derogate from “any right ac-
“quired before this Act comes into force”. Had then
_the plaintiff or his predecessors-in-title acquired any
such right before the Indian Easements Act came into
operatlon ? I think he had.. The decisions in Ramessur
Persad Narain Sing v. Koonj Behari Pattuk® and
Rajrup Koer v.  Abdul Hossein® show = that the
presumption of a lost grant is one which may be made
in India as well as in England. The presumption
-arises out of the strong desire -of the Courts to find a
legal origin for an ancient and uninterrupted user.
The presumption may be rebutted like other” presump-
tions. It also reqiires certain.conditions and one is
" .that the right could have been the subject of a grant,
Ag Lord. Selborne puts it in the leading case of Good-
man v. Mayor .of Saltash®: “ An open and uninter-
rupted enjoyment from time immemorial under a claim
- of right seems to me to be all that is necessary for a
pfesumption that it had such an origin as would -
establish the ught if a 1awful ougm was reasonably
poss1b1e in law” -

Is then the glanb’of the right claimed reasonably
- possible in law? I think it is. It is true that the
-plaintiff is a non-riparian owner. Presumably therefore
W ({5035 30 Cal. 1077. . ®) (1878) 4 Cal. 633.

@) (1884) 27 Ch. D. 122. . @ (1880) 6 Cal. 394,
- (9 (1882) 7 App. Cas. 633 at p. 639,
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the. r1par1an “owner of the embankment in ques-
~ tion could not ‘have . ‘made a “grant of the river

water so as to affect the lower riparian -owners. < (See

-Ormerod V. Todmorden Mill Co.® and McCartney -
v. Londonderry. and; Lough Swzlly Railwa Y@ But
 the grant would at any rate be good as against such
- grantor (see same- cases), and I assume also against
his sequels in title. And the lower riparian owner:

could not complain unless he was 1n]ur1ously affected

~in fact. (See Kensit v. Great Eastern Railway Co®.)

Further, -as between ~himself and the lower riparian

-'owners, the grantor might justify the user by .a

grant from the lower riparian owner or by prescr1pt10n

- (see McCartney’s Case®). In this very case We find

a dam érected in the river bed, and this I suppose

- could only"be justified agamst lower r1par1an owners,
“by grant or prescription.’ Poss1bly the non—r1par1an
. grantee could not sue the'lower riparian owners in his

own name. See Ormerod v. Todmorden IRl Co.®.
Here, however, the defendants or their predecessors
are either the original grantors of the - river water,

or else are the grantors of the right to:have such

water, conveyed over their land in the way specified.:
In other words I think it reasonably possible in law

‘that the defendants’ predecessors could have gianted

the right to convey definite river waters _over their

-lands notwithstanding that such river Wate1s flowed or
- passed through the defendants’ *lands ‘in. no definite
‘channel.- - In this respect.the case presents a - consuler-

able resemblance to that of Admcwayana v. Ramudu(“) -

Tt was suggested that the pleadmgs in the present case
did not permit of the presumption of a lost grant. The
plaint, “however, clearly pleads the fact of 1mmem011a1

® (1883) 11Q.B.D. 155 (4) [1504] A. C. 301" ‘at p. 315,
@ [1904] A, C. 301, (5) (1883) 11 Q. B. D. 155 at p. 169
© (1884) 27 Ch. D. 122, (6) (1912) 87 Mad. 304,
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user, and 1t 1s this fact Whlch ralses the presumptmn ‘

“in law. Further ‘this very point is dealt with in
“the ]uddment of the Court of first mstance at page 22,

11ne ‘41,0 1f necessary therefore the pleadings should

be treated as amended so as to raise this point expressly,

an(l I de01de this case on. that footmg S
Some ob]ectlon was made ' as to the" form of the
onglnal decree. «No ob]ectlon appears . to haveé. been
taken on this head in. the lower appellate Court, and
-1 do not see that it i is essential to vary the form of the
.decree:  In effect the i inj unctmn is intended to preserve
the 1mmemor1a1 user, e : .

» In-my ]udgment the. appeal should be dlsmlssed
W1th costs IR oo

.Decree cbnﬁrmed.,

. J. GO R

: .‘APPELLATE ‘ OIVIL. :

Before Sw Stanlej Batchelor, K. ,(Actmg Chief Justwe aml
L Myr. Justice Kemp.

BAI NEMATBU wipow oF MAHOMADALLI ABEDIN GYANI AND WIFE oF

' SHAIKH FAKRUDDIN KOTHARE (ORIGINAL OPPONENT -DerENDANT
No. 1), AppELLANT v. BAI NEMATULLABU, wioow or ABDUL TYAB
ISMATLJT MASKATI (ORIGINAL APPLICANT, PLAINm r), RI‘SPONDENT ®

Indian LGutatzon Act (IX of 1908), Sections .5 and 14—-—Delay—-—8uﬁ‘cwnc
cause— Review—Strict proof, meaning of—Civil Procedure. C’odc (Aet V.
of 1908), Order XLVIIL rule 4, sub clause (2) (b): .

The plamtlfft a Mahomedan lady, apphed for review of the ]udgment of
the Flrst Class Subordinate Judge, A. P., at Surat . Her appeal was ,dxsmlssed
by the Judge on October 8, 1915, The application for review was. made on.

- January 5, 1916 to the District J udge, Surat. This application to tl.lat Judge
“was irregular as before that the plaintiff had filed & second appeal to the High
+ Court’on November 10, 1915.  After the withdrawal of the second appeal on
March 29, 1916, the application of January 5," 1916 iwas transferred by the
Dlstnct Judge for .disposal to the First Clase Subordinate Judge.: It-was
dlsmlssed as bemg not properly made under Order XLVIT,. Rule (1) of the le

' ® Appeal from Order No; 48 of 1916

»

ILR7-S

1917,

JANARDAN .

. GANESH
V.

Ravir
BurgaJr

1918.

January 9.



	Page 1 
	Page 2 
	Page 3 
	Page 4 
	Page 5 
	Page 6 
	Page 7 
	Page 8 
	Page 9 
	Page 10 
	Page 11 
	Page 12 
	Page 13 
	Page 14 
	Page 15 
	Page 16 
	Page 17 
	Page 18 
	Page 19 
	Page 20 
	Page 21 
	Page 22 
	Page 23 
	Page 24 
	Page 25 
	Page 26 
	Page 27 
	Page 28 
	Page 29 
	Page 30 
	Page 31 
	Page 32 
	Page 33 
	Page 34 
	Page 35 
	Page 36 
	Page 37 
	Page 38 
	Page 39 
	Page 40 
	Page 41 
	Page 42 
	Page 43 
	Page 44 
	Page 45 
	Page 46 
	Page 47 
	Page 48 
	Page 49 
	Page 50 
	Page 51 
	Page 52 
	Page 53 
	Page 54 
	Page 55 
	Page 56 
	Page 57 
	Page 58 
	Page 59 
	Page 60 
	Page 61 
	Page 62 
	Page 63 
	Page 64 
	Page 65 
	Page 66 
	Page 67 
	Page 68 
	Page 69 
	Page 70 
	Page 71 
	Page 72 
	Page 73 
	Page 74 
	Page 75 
	Page 76 
	Page 77 
	Page 78 
	Page 79 
	Page 80 
	Page 81 
	Page 82 
	Page 83 
	Page 84 
	Page 85 
	Page 86 
	Page 87 
	Page 88 
	Page 89 
	Page 90 
	Page 91 
	Page 92 
	Page 93 
	Page 94 
	Page 95 
	Page 96 
	Page 97 
	Page 98 
	Page 99 
	Page 100 
	Page 101 
	Page 102 
	Page 103 
	Page 104 
	Page 105 
	Page 106 
	Page 107 
	Page 108 
	Page 109 
	Page 110 
	Page 111 
	Page 112 
	Page 113 
	Page 114 
	Page 115 
	Page 116 
	Page 117 
	Page 118 
	Page 119 
	Page 120 
	Page 121 
	Page 122 
	Page 123 
	Page 124 
	Page 125 
	Page 126 
	Page 127 
	Page 128 
	Page 129 
	Page 130 
	Page 131 
	Page 132 
	Page 133 
	Page 134 
	Page 135 
	Page 136 
	Page 137 
	Page 138 
	Page 139 
	Page 140 
	Page 141 
	Page 142 
	Page 143 
	Page 144 
	Page 145 
	Page 146 
	Page 147 
	Page 148 
	Page 149 
	Page 150 
	Page 151 
	Page 152 
	Page 153 
	Page 154 
	Page 155 
	Page 156 
	Page 157 
	Page 158 
	Page 159 
	Page 160 
	Page 161 
	Page 162 
	Page 163 
	Page 164 
	Page 165 
	Page 166 
	Page 167 
	Page 168 
	Page 169 
	Page 170 
	Page 171 
	Page 172 
	Page 173 
	Page 174 
	Page 175 
	Page 176 
	Page 177 
	Page 178 
	Page 179 
	Page 180 
	Page 181 
	Page 182 
	Page 183 
	Page 184 
	Page 185 
	Page 186 
	Page 187 
	Page 188 
	Page 189 
	Page 190 
	Page 191 
	Page 192 
	Page 193 
	Page 194 
	Page 195 
	Page 196 
	Page 197 
	Page 198 
	Page 199 
	Page 200 
	Page 201 
	Page 202 
	Page 203 
	Page 204 
	Page 205 
	Page 206 
	Page 207 
	Page 208 
	Page 209 
	Page 210 
	Page 211 
	Page 212 
	Page 213 
	Page 214 
	Page 215 
	Page 216 
	Page 217 
	Page 218 
	Page 219 
	Page 220 
	Page 221 
	Page 222 
	Page 223 
	Page 224 
	Page 225 
	Page 226 
	Page 227 
	Page 228 
	Page 229 
	Page 230 
	Page 231 
	Page 232 
	Page 233 
	Page 234 
	Page 235 
	Page 236 
	Page 237 
	Page 238 
	Page 239 
	Page 240 
	Page 241 
	Page 242 
	Page 243 
	Page 244 
	Page 245 
	Page 246 
	Page 247 
	Page 248 
	Page 249 
	Page 250 
	Page 251 
	Page 252 
	Page 253 
	Page 254 
	Page 255 
	Page 256 
	Page 257 
	Page 258 
	Page 259 
	Page 260 
	Page 261 
	Page 262 
	Page 263 
	Page 264 
	Page 265 
	Page 266 
	Page 267 
	Page 268 
	Page 269 
	Page 270 
	Page 271 
	Page 272 
	Page 273 
	Page 274 
	Page 275 
	Page 276 
	Page 277 
	Page 278 
	Page 279 
	Page 280 
	Page 281 
	Page 282 
	Page 283 
	Page 284 
	Page 285 
	Page 286 
	Page 287 
	Page 288 
	Page 289 
	Page 290 
	Page 291 
	Page 292 
	Page 293 
	Page 294 
	Page 295 
	Page 296 
	Page 297 
	Page 298 
	Page 299 
	Page 300 
	Page 301 
	Page 302 
	Page 303 
	Page 304 
	Page 305 
	Page 306 
	Page 307 
	Page 308 
	Page 309 
	Page 310 
	Page 311 
	Page 312 
	Page 313 
	Page 314 
	Page 315 
	Page 316 
	Page 317 
	Page 318 
	Page 319 
	Page 320 
	Page 321 
	Page 322 
	Page 323 
	Page 324 
	Page 325 
	Page 326 
	Page 327 
	Page 328 
	Page 329 
	Page 330 
	Page 331 
	Page 332 
	Page 333 
	Page 334 
	Page 335 
	Page 336 
	Page 337 
	Page 338 
	Page 339 
	Page 340 
	Page 341 
	Page 342 
	Page 343 
	Page 344 
	Page 345 
	Page 346 
	Page 347 
	Page 348 
	Page 349 
	Page 350 
	Page 351 
	Page 352 
	Page 353 
	Page 354 
	Page 355 
	Page 356 
	Page 357 
	Page 358 
	Page 359 
	Page 360 
	Page 361 
	Page 362 
	Page 363 
	Page 364 
	Page 365 
	Page 366 
	Page 367 
	Page 368 
	Page 369 
	Page 370 
	Page 371 
	Page 372 
	Page 373 
	Page 374 
	Page 375 
	Page 376 
	Page 377 
	Page 378 
	Page 379 
	Page 380 
	Page 381 
	Page 382 
	Page 383 
	Page 384 
	Page 385 
	Page 386 
	Page 387 
	Page 388 
	Page 389 
	Page 390 
	Page 391 
	Page 392 
	Page 393 
	Page 394 
	Page 395 
	Page 396 
	Page 397 
	Page 398 
	Page 399 
	Page 400 
	Page 401 
	Page 402 
	Page 403 
	Page 404 
	Page 405 
	Page 406 
	Page 407 
	Page 408 
	Page 409 
	Page 410 
	Page 411 
	Page 412 
	Page 413 
	Page 414 
	Page 415 
	Page 416 
	Page 417 
	Page 418 
	Page 419 
	Page 420 
	Page 421 
	Page 422 
	Page 423 
	Page 424 
	Page 425 
	Page 426 
	Page 427 
	Page 428 
	Page 429 
	Page 430 
	Page 431 
	Page 432 
	Page 433 
	Page 434 
	Page 435 
	Page 436 
	Page 437 
	Page 438 
	Page 439 
	Page 440 
	Page 441 
	Page 442 
	Page 443 
	Page 444 
	Page 445 
	Page 446 
	Page 447 
	Page 448 
	Page 449 
	Page 450 
	Page 451 
	Page 452 
	Page 453 
	Page 454 
	Page 455 
	Page 456 
	Page 457 
	Page 458 
	Page 459 
	Page 460 
	Page 461 
	Page 462 
	Page 463 
	Page 464 
	Page 465 
	Page 466 
	Page 467 
	Page 468 
	Page 469 
	Page 470 
	Page 471 
	Page 472 
	Page 473 
	Page 474 
	Page 475 
	Page 476 
	Page 477 
	Page 478 
	Page 479 
	Page 480 
	Page 481 
	Page 482 
	Page 483 
	Page 484 
	Page 485 
	Page 486 
	Page 487 
	Page 488 
	Page 489 
	Page 490 
	Page 491 
	Page 492 
	Page 493 
	Page 494 
	Page 495 
	Page 496 
	Page 497 
	Page 498 
	Page 499 
	Page 500 
	Page 501 
	Page 502 
	Page 503 
	Page 504 
	Page 505 
	Page 506 
	Page 507 
	Page 508 
	Page 509 
	Page 510 
	Page 511 
	Page 512 
	Page 513 
	Page 514 
	Page 515 
	Page 516 
	Page 517 
	Page 518 
	Page 519 
	Page 520 
	Page 521 
	Page 522 
	Page 523 
	Page 524 
	Page 525 
	Page 526 
	Page 527 
	Page 528 
	Page 529 
	Page 530 
	Page 531 
	Page 532 
	Page 533 
	Page 534 
	Page 535 
	Page 536 
	Page 537 
	Page 538 
	Page 539 
	Page 540 
	Page 541 
	Page 542 
	Page 543 
	Page 544 
	Page 545 
	Page 546 
	Page 547 
	Page 548 
	Page 549 
	Page 550 
	Page 551 
	Page 552 
	Page 553 
	Page 554 
	Page 555 
	Page 556 
	Page 557 
	Page 558 
	Page 559 
	Page 560 
	Page 561 
	Page 562 
	Page 563 
	Page 564 
	Page 565 
	Page 566 
	Page 567 
	Page 568 
	Page 569 
	Page 570 
	Page 571 
	Page 572 
	Page 573 
	Page 574 
	Page 575 
	Page 576 
	Page 577 
	Page 578 
	Page 579 
	Page 580 
	Page 581 
	Page 582 
	Page 583 
	Page 584 
	Page 585 
	Page 586 
	Page 587 
	Page 588 
	Page 589 
	Page 590 
	Page 591 
	Page 592 
	Page 593 
	Page 594 
	Page 595 
	Page 596 
	Page 597 
	Page 598 
	Page 599 
	Page 600 
	Page 601 
	Page 602 
	Page 603 
	Page 604 
	Page 605 
	Page 606 
	Page 607 
	Page 608 
	Page 609 
	Page 610 
	Page 611 
	Page 612 
	Page 613 
	Page 614 
	Page 615 
	Page 616 
	Page 617 
	Page 618 
	Page 619 
	Page 620 
	Page 621 
	Page 622 
	Page 623 
	Page 624 
	Page 625 
	Page 626 
	Page 627 
	Page 628 
	Page 629 
	Page 630 
	Page 631 
	Page 632 
	Page 633 
	Page 634 
	Page 635 
	Page 636 
	Page 637 
	Page 638 
	Page 639 
	Page 640 
	Page 641 
	Page 642 
	Page 643 
	Page 644 
	Page 645 
	Page 646 
	Page 647 
	Page 648 
	Page 649 
	Page 650 
	Page 651 
	Page 652 
	Page 653 
	Page 654 
	Page 655 
	Page 656 
	Page 657 
	Page 658 
	Page 659 
	Page 660 
	Page 661 
	Page 662 
	Page 663 
	Page 664 
	Page 665 
	Page 666 
	Page 667 
	Page 668 
	Page 669 
	Page 670 
	Page 671 
	Page 672 
	Page 673 
	Page 674 
	Page 675 
	Page 676 
	Page 677 
	Page 678 
	Page 679 
	Page 680 
	Page 681 
	Page 682 
	Page 683 
	Page 684 
	Page 685 
	Page 686 
	Page 687 
	Page 688 
	Page 689 
	Page 690 
	Page 691 
	Page 692 
	Page 693 
	Page 694 
	Page 695 
	Page 696 
	Page 697 
	Page 698 
	Page 699 
	Page 700 
	Page 701 
	Page 702 
	Page 703 
	Page 704 
	Page 705 
	Page 706 
	Page 707 
	Page 708 
	Page 709 
	Page 710 
	Page 711 
	Page 712 
	Page 713 
	Page 714 
	Page 715 
	Page 716 
	Page 717 
	Page 718 
	Page 719 
	Page 720 
	Page 721 
	Page 722 
	Page 723 
	Page 724 
	Page 725 
	Page 726 
	Page 727 
	Page 728 
	Page 729 
	Page 730 
	Page 731 
	Page 732 
	Page 733 
	Page 734 
	Page 735 
	Page 736 
	Page 737 
	Page 738 
	Page 739 
	Page 740 
	Page 741 
	Page 742 
	Page 743 
	Page 744 
	Page 745 
	Page 746 
	Page 747 
	Page 748 
	Page 749 
	Page 750 
	Page 751 
	Page 752 
	Page 753 
	Page 754 
	Page 755 
	Page 756 
	Page 757 
	Page 758 
	Page 759 
	Page 760 
	Page 761 
	Page 762 
	Page 763 
	Page 764 
	Page 765 
	Page 766 
	Page 767 
	Page 768 
	Page 769 
	Page 770 
	Page 771 
	Page 772 
	Page 773 
	Page 774 
	Page 775 
	Page 776 
	Page 777 
	Page 778 
	Page 779 
	Page 780 
	Page 781 
	Page 782 
	Page 783 
	Page 784 
	Page 785 
	Page 786 
	Page 787 
	Page 788 
	Page 789 
	Page 790 
	Page 791 
	Page 792 
	Page 793 
	Page 794 
	Page 795 
	Page 796 
	Page 797 
	Page 798 
	Page 799 
	Page 800 
	Page 801 
	Page 802 
	Page 803 
	Page 804 
	Page 805 
	Page 806 
	Page 807 
	Page 808 
	Page 809 
	Page 810 
	Page 811 
	Page 812 
	Page 813 
	Page 814 
	Page 815 
	Page 816 
	Page 817 
	Page 818 
	Page 819 
	Page 820 
	Page 821 
	Page 822 
	Page 823 
	Page 824 
	Page 825 
	Page 826 
	Page 827 
	Page 828 
	Page 829 
	Page 830 
	Page 831 
	Page 832 
	Page 833 
	Page 834 
	Page 835 
	Page 836 
	Page 837 
	Page 838 
	Page 839 
	Page 840 
	Page 841 
	Page 842 
	Page 843 
	Page 844 
	Page 845 
	Page 846 
	Page 847 
	Page 848 
	Page 849 
	Page 850 

